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ORDER 

 
  The order passed in this appeal on 24.01.2007, suffers from 

inadvertent error inasmuch as this appeal was required to be disposed of, 

in view of the order passed in Appeal No.270 of 2006, instead a different 

order was recorded and notice was directed to be issued.  Accordingly, 

the Order dated 24.01.2007 is recalled and the following order is passed:-   

   
  The appeal is disposed of in view of the order, dated 24.01.2007, 

passed in Appeal No. 270 of 2006. 

 
 
 
      (A.A.Khan)                      (Anil Dev Singh)                            
Technical Member                                        Chairperson 

Surekha/Balbir 


